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When the Contempt Petition came up for final hearing today,

learned counsel for the respondents brought to our notice an

affidavit filed by Shri O.C.Mangal, Assistant Post Master

General (Staff) dated 23-5.95. A reading of this affidavit as

also other pleadings in this CP makes it clear that there has

not been any attempt or intention on the part of the respondents

to defy the directions contained in the final order and that the

respondents have substantially complied with all the directions.

They have also initiated a scheme for imparting literacy to the

casual masdoors. Learned counsel for the petitioners states '

"".1 regarding the date on which the petitioners became

eligible for grant of temporary status and consequent fixation

of pa^ "fhe petitioners do no agree with the view taken by the

respondents and in fact they became eligible for grant of

temporary status much earlier than 29.11.89 ara^the respective

dates on which they have completed 240 days of service since

initial engagement. This is a debatable point which cannot be

debated in proceedings at this juncture. As far as CP is
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concerned/ the directions contained in the judgement hav^ been
h.—•

fully complied with by the respondent^- We are satisfied that

there is no wilful defiance by the respondents. The

unconditional apology tendered by the respondents for the delay

in implementation of the directions is accepted. The CP

therefore is dismissed and the notice issued to the respondents

discharged. However, it is made clear that in case the

petitioners feel that the date of temporary status assigned to

them is not correct^ it is for them to take recourse to

appropriate proceedings, if so advised, in accordance with law.
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